LIST OF CREDITORS

Filing under clause (ca) of sub-regulation (2) of regulation 13 of the IBBI (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016
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Annexure — 6
Name of the corporate debtor: Kapasi Infracon LLP;
Date of commencement of CIRP: 04/09/2023; List of creditors as on 03/10/2023;

List of operational creditors (Employees)
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